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Mr. C.3.8harma, counsel for the applicant

' The learned counsel for the applicant

seeks permission to withdraw the QA with permission
to file a fresh applimation. Permissinon to withdraw
the 0A is jranted. The Oa is Aismissed as withdrawn.
The applicant may file a fresh & which would be
=ons idered subject to just exceptions.
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{Ratan Pra%“ash) (C.P Lhratma)

’” Judicial Momber Adininistrative Member
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